FORM A

PUBLIC ANNOUNCEMENT

{Under Regulaton & of ke Insodvency and Bankrupecy Board of Ingia
{Insoivancy Resolutian Process far Corporate Persons) Regulations, 2016)

FOR THE ATTENTION OF THE CREDITORS OF

MAHAMAYA EXPORTS PRIVATE LIMITED
RELEVANT PARTICULARS

1. |Mame of corporata debtar Mahamaya Exports Private Limited
2 |Date of mcorporation of corporate DE/081991
delitar

4. |Authority under which corporase destor | Repistrar of Companies, Delhi |
is incorporated registerad _ )
4 |Corporate kdentity No. Limited Liability (7488301 1981 FTC045284
__entification No of carporate debtor _ . .
5. |Aodress of the regstered office and | Repd Office: RECTANGLE -1, D-4, SAKET
principal office (if any) of coparate DISTRICT CENTRE, SAKET, NEW DELHI

dentar 11007
6. |msolvancy commencement date in 16/12026
respact af corporala deblar {Order communicated on 221072026)
7. |Estimated date of closurs of insolvency | 14/04/2027
resolution process (180 days Trom the insolvency Commensemen

date k. 16/10/2026)

8 [Mame and repisteation number of the  |Me Yopash Kumar Gupla

insolvency professhonal acting as Repgistration No.

|imtenm resolution professional IBBVIPA-003P- N0 Fa/201 7-1 810701
9 |Aodress and & mail of the intenm D-1050, New Frends Colany, New Delhi-
resolution professional, as registered [ 170025

with the Board Ermail ig: ykouplabd@yahoo.co.in

10 |[Address and @-mail to ba usad far C-17B, LGF. Kalkaji, New Delhi-110019
cerrespondence with the intenm Email id; cirp.mahamaya@omad.com
resciution professianal

11 |Last gate for spbrmission of clams 051172026 {Eaing 14 days from 22/10/2026
I.2. from the date of receipt of the order)

12 [Classes of creditoes, il any, wnder Not Applicable

clause (b} of sub-saction (64A) of
saction 27, ascertamed by the intenm
resohition professanal

13 |Names of Insolvency Professianals | Not Applicable

identified to act as Authorised
Representative of greditors in a class
___LThree names for each class) — : :
14, [1a) Relevant Foemns and (@) heipsyiwww. bl gov.inhome'downloaos
(b} Details of autharized (b) Nat Agplicable

representatives are avallable af;

Natice 5 hereby glven that the Nationad Gompany Law Tribunal, Rew Deihi Beach -y has ardered the

commencemant of a8 corporate msolvency resolution process of the MAHAMAYA EXPORTS

PRIVATE LIMITED on 161002026 (Order dated 16/ 10v2026 was received by the [nterim Resolution

Prabessional on 22/ 10°2026).

The creditors of MAHAMAYA EXPORTS PRVATE LIMITED are hereby called upan to subme® ther

clairms with prood on or before 06/11/2026 ta the stedm resolution prafessional at the address
merticned agamst epiry Ko, 10

The finangial creditors shall submit thedr claims wih proof by elecironic means: only. A8 ofher

creditors may subenil he claims with proolin person, by postor by elecironic means.

Sutimission of faisa armisizading proods of ciaim shall attract penalbes,

S/

Mr. Yogesh Kumar Gupla

Insofvency Prolessional

Registration No.: IBELIPA-0031P-N00OTE, 20171810701 AFA No.:

Date: 23710/2026 ARIAOTO/02/311227/301527
Place: New Debhi AFA Validity date: 31/12/2027
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